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FfBaT JH\TE AEWTE, AT 9=

MINISTRY OF CULTURE
NOTIFICATION
New Delhi, the 4th of November, 2025

S.0. 5059(E).- Akad. In exercise of the powers conferred by section 3 of the Public Premises (Eviction of
Unauthorised Occupants) Act, 1971 (40 of 1971), and in supersession of the notification of the Government of India,
Ministry of Culture vide number S.O. 197(E), dated 17th January, 2017 published in the Gazette of India, Part II,
Section 3, Sub-section (ii), except as respects things done or omitted to be done before such supersession, the Central
Government hereby appoints the officer mentioned in column (1) of the Table below being a gazetted officer of the
Government of India to be estate officer for the purpose of the said Act, and directs that the said officer shall exercise
the powers conferred and perform the duties imposed on the Estate Officer by or under the said Act, within the limits
of jurisdiction and in respect of the public premises specified in column (2) of the said Table.

TABLE

Name and designation of the officer

(1

Categories of premises and limits of the jurisdiction

2

Smt. P.S. Pramila, Deputy Director, Kalakshetra
Foundaiton, Chennai.

All buildings and properties under the administrative
control of the Kalakshetra

Foundation located in Chennai and Chingleput districts of
Tamil Nadu.

[F. No. Akd- 21/10/2021-Akad.]
AMITA PRASAD SARBHAI, Addl. Secy.
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